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Commercial Complex(BDA),
Indiranagar,
Bangalore~ 560 038.

Dateds G- 10 ”97

Encls as 2bove.

. APPLICATION NO _ 633 /87(H
M.P.ND.
APPLICANT Vs RES PONDENTS
Shri M.R., Venkatesha Murthy The Asst. Supdt of Post Offices, Channapatne
' Sub-Divn. & 2 Ors
To
1. Shri M.R, Venkatesha Hurthy
Uganavadi P, 0,
Devanahalli - 562 110
Bangalore District
2. Shri M, Raghavendra Achar
Advocate _ ‘
1074-1075, Banashankari I Stage
Bangalere - 560 050
3. The Assistant Sdperintondent of
Post Officés . :
Channapetne Sub-Division
Channapatna
_ { _
-4, The Superintendent of Post Offices -
Channapatna Division
‘Channapatna
5. The Post Master Ganeral in Karnataka
Palace Road
Bangalore - S60 001
6. Shri M, Vasudeva Rae
Central Govt. Stng Counssl
_High Court Buildings
Bangalore - 560 001
subject: SENDING COPIES OF ORDER PASSED BY THE BENCH
_ A 'Pleasg.find' enclosed herewith the cooy of ORDER/W--
mmuxxmkxxxxxxpasqed'by tHis Tribunal in the abave said applioation ' -
5n _20-10-87 ‘ - ©
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CENTRAL ADLINISTRATIVE TRIBUNAL:BAHGALGCRE
DATED THIS THE 20T+ DAY OF OCTOBER,1987.
PRESENT:
Hon'ble i.r.Justice KO 2uttasviaiiiy, . Vice-Chairuian,
. And:
mon'dle LarLaiaRego, -

o iaeniber(A)

APPLICATION NUieSz 333 OF 1987,

wieik.Venkatesha aurthy,
S/o Sxi"i Raina Pandit,
Uéallqvadi .G,
Devanaialli, Dangalore District. . Applicant.
(3y Sri ia. Achar,Advocate)
Vo
l. The| Assistant Superintendent,
of Post Offices,
Channapatua Sub-Division, Channapatna,

2. Supfarintendent of Post Office, C
Channapatna Division,. . f
Channapatna. ' '

3. Post iviaster Seneral,
in ilarnataka,3angalore. o+ Respondents.
(By Sri iv.Vasudeva Rao,3tanding Counsel)
This application having cowie up for hearin, this day, Vice-
Chairutan inade the following:

o~
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In this applicéxtion made under Section 19 of the Adiuinistrative
Tribuna\ls Act,1935 ('the Act') the applicant has challenged order
NOB/BPw/T25 dated 1-7-1987 of “the Superintendent of Post Offices,

Channapatna Division,Channapatna ('Superintendent’).

2.] One Sri 1a.R.venkatanarayana Ldurthy who happeas to beé.
+ : L - '\* )
he brother of the applicant was working as an Extra-Departiiental
Branch |Post l.aster ("2D3Pu') of Uganavadi Branci Post Office

attached to Devanahalli Post Office of Channapatna Division. Iie
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was put off froui duty froian 10-5-1333 and was later rewmoved frow
service froiu 12-3-1835.

3. On 11-3-19653 the Supreintendent appointed the applicant as
CI5Pe,. of Uganavadi Branch Post Office in place of Veilkatanurayana
saurtiy.

4. In an application .iade vy Vc\nkatanarayanu raurthy in Aso.
1566 of 108G decided on 16-0-1367, this Tribuual dirécted his reinstate-
inent to service as =U5Pi: of Uganavadi Dranch Post Office. On
the teriwss and coaditions scet out in that order aid to colagly with

(A%

that order tue OSuperintendent by nis order dated 1-7-1007 had ter.:i-

nated the services of tue applicant frow 31-7-1507. iience, tais wppli-

Cation.

3. In justification of the order of reiioval, tie respondents
dave filed their reply and nave produced tiie records.

i

G. 5ri ..lgghavendra Acilar,learnchéoun:ﬁéi for tiie apylicaut
conteads  that the rewoval of his client tiat had acyuired  guasi-
peruianeit  status under Rule § of the Post auc{Telcdruy‘ns Zatra-
Departieental Ageats (Conduct and Service) :ules, 1834 ("wules') with-
out a sn0w cuuse notice and an opportuanity of nearing was ille,ul

and invalid.

7. Sri w.Vasudevarav, learned Additional CTeatral Govern.ieat
Standing Counsel appearin, for the . respondents contends tiat  tie
ter..ination of the applicant was to cowply with the order. of this
Tribunal and tue sawic was legal and valid.

It

d. The applicant liad been appointed in tie place of Veaxata-
Narayana ..urtiiy. I that is so, then his continuance was dependent
oa tue aon-continuance of Venkatanurayana ..urthy. .iis stutus ivas

Ve

dependent on the status of Venkatanarayana ..urthy,




9. In his order the Superintendent had stated that the terinination
of the applicant was necessiated to give effect to the order of tiis
Tribunal in A.:H0.1636 of 1936 in which we have set aside the order °

of reuioval of i..RR.Venkatanarayana ..urthy and directed his reinstate-

1uient to service frous 1-3-1987.

}

10, ‘we vsf&ﬁihardly -say that the Superintendent was bound to
couiply with t'n;: order isade by tais Tribunal in A.0.1333 of 18386.
If the Superintendent was_bound to Coiiply with the said order, then
he was bound to ter.iinate the services of the apyplicant and reinstate
Venkatanarayana iaurtiy. Froia this it follows that the teriaination
of tie applicant was justified and cannot be interefered with Dy

this Tribunal.

I But, before parting with this case, we coosider it proper

to observe tinat as and when a vacancy arises in Uganaadi or any

—

iearby village and if the applicant is willin, to be appointed in ano-

f, - ther village also his: case for .appointuient has to be considered with

(72}

yuipathy., ve have no doubt that the authorities will do so as and
when a vacancy arises.

12. In the light of our above discussion, we hold that this appli-
cation is liable to be dismissed. ‘e, therefore, disiiiss this applica-

tion.  Hut, in the circuiustances of the case, we direct tie parties

ot

D Lear their own custs.
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